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AIN THE CEJTRAL ADMINISTRATIVE TREBUNAL HYLERABAD BENCH AT EYEEFﬁdhm

O.A.NO.‘\O.E\'“CNQ) . o

Petwean;

Mr . Eshwarlal. ‘

»« Applicant

l.Unien eof India,
rep, by its Secretary,
. Ministry ef Defence,
Senag Bhavan, New pelhi.ll
!
2. The Cemmandant, HC, Axtillery centre,
Hyderabad 31. .

Respondents.

or the 7\npl:LcamJt: :~ Mr. K.Sudhakar Feddy, Advocate.

i

he RESpondents:‘ Mr. N.V.Raghava Reddy, -
. 88./Add,CGSC

n

THE HON'BLE MR. uUCTICE V. ,HEELADRT RAO : VICE-CHAIERMAN -

THE HOMN'BLE MR.R&ARANGARAJAN 3 MEP/BER(ADMN')

¢
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r \
-2 - \
0A_103/96, | Dt, of érdar:29-1-96.
(Order passed by Hon' bpe Shri R.Rangarajan, | \
Membar (A) ).

The applicant in this:U.A. is a Tailor under the Res-
pondent No.2 at Hyderabad., | He filad 0A S6/95 praying to grant
him the revised scale of péy of 260=-400 with effect from
22-8=1983, That 0A uas alHoued and the respmndenﬁs therein
were dirscted te grant him the scale of pay of Rs.260=-400 with
effect Prom 15-10-1984 on a notional basis% and arrears have

te be given to the applicant from 12-1-1994,

2. This application is fiiled praying for a direction te the

respondents to give effect 'and grant the benafits of skilled
grade of Rs.260-400 as per 4hé judgement of the Apex Court in
Prabulal & another Vs, Unign of India & others in WP (C) No.
492 of 1991 datéd 3rd Octeber, 1991 and te pay the arrears

with gffect from 16=-10-1981 with immediate affect;

3. The applicant herein is similarly situated as the appli-
Wi ol wan (oo s & mﬁ&+ , -

cant in 0A 1150/95h.5§bme of the applicants in that 0.A. were
also Tailors under the same Respondents. As the applicant herein
is similarly situated we ?éel that nn:@ifferenciation need be

de in this cdnnection fa% granting the relief, which was

nted to the applicants in the above referred 0.A. In the

lt, the Pollowing dirsction is givan :i=
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"The pay of the applicant
has to be motionally Pixed in
the pay scale of Rs,260-400
(§§QL1SDH)!0n the dats of his
joining asl!Tailsr, if he has
been asbsorbed in the{tadre as
on the daté of appointment and
monatory b&nefits have to Ds
given with| effect from 9-2-1988.
I1f ultimately Respondent No.1
is geing tbe take a decision

that the monetory benefit has

to be giuﬁn even earlisr to
9-2-1988,|the applicant also

has to be 'given monstory benefit

accordingiy."

4,  The B.A. is orderad accordingly at the admission stage

itself. Neo qrder as to cpsts.gf

Chf\hﬁl—~ff””<§—~! XﬂL&A;WBVM\\“_hﬁh_‘H;‘\Q

(R.RANGARAJAN) | (V.NEELADRI RAD)
Member (A) Vice~Chairman

| Al -

Dated: 29th |January, 1896,
Dictated in Open Lourt. XPuty Reglstrar 3)ce

|
|
The Secretary, Unien ef india,

Ministry of Defence, Sen? Bhavan, New pelhi-11, / 44,¢FMLBK o\ By

The Commandant, HQ, Artillery Centre,
Hyderabad-31. ,

Cne cepy te Mr. K.Sudhaﬁar Reddy, advocate, CAT.Hyd,
One cepy te Mr. N,V.Raghava Reddy, Addl,.CGSC..CAT.Hyd.
One cepy te Library, CAT.Hyd.,

One spare copy.

avl/

pvm.
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IN THE CEXTRAL ADI‘GINISTRATIVE TRIBUNAL
' HYLERABAD BENCH AT HYLERABAD

THE HON'BLE 'MR.Jé’FfTEEW.NEELADRI RAO
VICE. CHAIRMAN
AND
: —
THE HON'BLE MR.R.RANGARAJAN : M{a)

Dated acy ~ | -1996

. ORBER/JUDGMENT
M.A/R.A./C.A.No.
‘in
O.A.No. t‘OBJOLE)
- 4
T.A.No,. " (w.p.No. )

Admit; ed and Interlm dlrectlons
issued.

Allow d.

Disposed of with directions

issed, . ,
fissed as withdrawn.
issed for default, _ |

Or ered/ke jected.
ﬁb order as to costs.






